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MR. SPEAKER : No. I have not per­
mitted him. Tt will not go on record.

S 1,44 hr*.

PAPERS LAID ON THE TABLE

M o n o p o l ie s  a n d  R est r ic tiv e  T r a d * 
P r a c tic e s  (A m e n d m e n t ) R ulei*

THE MINISTER OF COMPANY AFF­
AIRS (SHRI RAGHUNATHA REDDY): I 
beg to lay on the Table a copy of the Mo­
nopolies and Restrictive (Trade Practices) 
(Amendment) Rules, 1971 (Hindi and 
English versions) published in Notifica­
tion No. G.S.R. 92 in Gazette of India 
dated the 12th January, 1971, uuder sub­
section (3) of section 67 of the Mono­
polies and Restrictive Trade Practices Act,
1969. [Placed in Library See No, LT - 
16/71.}

GOLD CONTROL AMENDMENT 
RULES, INCOME-TAX (FIFTH AMEND­
MENT) RULES WEALTH-TAX (AMEND­
MENT) RULES, AND NOTIFICATION 
UNDER CENTRAL EXCISES AND SALT 
ACT.

THE MlNISrER OF STATE IN THIv 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : I beg to Jay on the 
Table—

(i) A copy of the Gold Control (Forms, 
Fees and miscellaneous Matters) Amen* 
dmaent Rules, 1970 (Hindi and 
English versions) published in Noti­
fication No. S.O. 19 in Gazette of 
India dated the 2nd January, 1971, 
under sub-section (3) of section 114 
of the Gold (Control) Act, 1961 
[Placed in Ubrary See No. L T *
I W

(2) A copy of incotttMax (Fifth Amend­
ment) Rules, 1970 (Hindi and English

\ersions) published in Notification 
No. S.O. 4001 in Gazette of India 
dated the 16th December, 1970, under 
section 296 of the Income-tax Act,
1961 together with an explanatory 
Memorandum. [Placed irt Library See 
No. 17*18/71,3

(3) A copy of the wealth-tax (Amendment) 
Rules 1971 (Hindi and English versions) 
published in Notification No, S.O. 999 
»n Gazette of India dated the 1st 
March, 1971, under sub-section (4) of 
section 46 of the Wealth Tax Act 
1957. (P laced in Librarv See No. 
LT.19/71.)

(4) A copy each of the following Noti­
fication (Hindi and English versions) 
under section JtS of the Central Excises 
and Salt Act, (944 ;—

(i) The <. oniral Fxcise (Four­
teenth Amendment) Rules, 1970 
published in Notification No. 
G.S.R, 2065 in Gazette of India 
dated the 26th December* 1970,

(it) The Central F\c*se (First Amend­
ment) Rules, 1971 published in 
Notification No. G.S.R. 63 in 
Gazette of India daed the 9th 
January, 1971. \P laced in l ib r a * 
ry See No. LT~20/71,]

(5) A copy each of the following Noti­
fications (Hindi and English versions) 
under section 159 of the Customs Act,
1962 and section 38 of the Central 
Excises and Salt Act, 1 9 4 4 *

(i) The Customs and Central Excise 
Duties Export Drawback (General) 
Eighty-second Amendment Rules, 
1970, published in Notification 
No. G. S. R. 1984 in Gazette of 
India dated the 9th December, 
1970.

(tt) Tb* Custom* and Centra) Excise 
Duties Export Drawback (General)
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Blgbty-tbird Amendment Rule*, 
1970, published in Notification No 
G.S.R. 2004 in Gazette of India 
dated the 12th December, 1970,

(lii) The Customs and Central Excise 
Duties Export Drawback (General) 
Eighty.fourth Amendment Rules, 
1970, published in Notification 
No. G.S.R. 2036 in Gazette oi
India dated the 19th Decembei,
1970.

(iv) ihc  Customs and Central L\civ*
Duties Export Drawback (General) 
1-iRhty-filth Amendment Rules, 
1970, published tn Notification 
No. G S.R 2037 in Gn?ette of
India dated tne 19th December. 
1970.

(v) The Customs and Central Lxcisc
Duties Export Drawback (Genetal) 
Eighty, sixth Amendment Rules. 
1970» published in Notification 
No. G.S.R. 2038 in Ga?ette of
India dated the 19th December, 
1970,

(vi) The C ustoms aud Central Excise 
Duties Export Drawback (General) 
Eighty-seventh Amendment Rules, 
1970, published in Notification 
No* G.S.R. 2039 in G&yeite of 
India dated the 19th Drccmber, 
1970.

(vii) G.S.R, 2041 published in Gazette 
of India dated the 19th Decembei,
1970 containing erratum to Noti­
fication No, G.S.R. 1859 dated the 
3lSt October, 1970.

(viii) The Customs and Central Excise 
Duties Hxpott Drawback (General) 
Eighty-eigat Amendment Rules, 
1970, published in Notification 
No. <3,S.R 2066 in Gazette of 
India dated the 26th December,
1970. %

(I#) The Custom* and Central Excise 
. Duties Export Dr* wb«* (General)

Eighty-ninth Amendment Rules,
1970, published in Notification NO. 
G.S.R. 2067 in Gazette of India 
dated the 26th December, 1970.

(x) Tbe Customs and Central Excise 
Duties Export Drawback (General) 
First Amendment Rules, 1971 pub­
lished in Notification No. G.S.R. 
39 in Gazette of India dated the 
2nd January, 1971,

(xt) The Customs and Cential Excise 
Duties Export Diawberk (General) 
Second Amendment Rules, 1971 
published in Notification No. 
G.S.R. 84 in Gazette of India 
dated the Kith January, 1971.

(xii) The Customs and Central Excise 
Duties Export Drawback (General) 
Thud Amendment Rules, 1971 
published in Notification No. 
C» S.R. 85 in Gazette of India 
dated the Itfth January, 1971.

(\iu ) I he Custom) and Cential Excise 
Duties Export Drawback (General) 
Fouith Amendment Rules, 1971 
published in Notification No, 
G.S.R, Ul m Gazette of India 
dated the 23td January, 1971.

(xiv) The Customs and Central Excise 
Duties Export Drawhack (General) 
Fifth Amendment Rules. 1971 pub* 
Hshed m notification No. G.S.R. 
112 in Gazette of India dated the 
23rd January, 1971.

(xv) The Customs and Cenual Excise 
Duties Export Drawback (General) 
Sixth Amendment Rules, 1971 
published in Notification No. 
G.S.R. 179 in Gazette of India 
dated the 6th February, 1971.

(xvO The Customs and Central Excise 
Duties Export Drawback (General) 
Seventh Amendment Rules, 1971*
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published in Notification No,
G.S.R. 180 in Gazette of India
dated the 6th February. 1971.

(xvii) The Custom* and Central Excise 
Duties Export Drawback (Gene­
ral) Eighth Amendment Rules, 
1971 published in Notification No. 
G.S.R. 182 in On/ette of India
dated the 6th February, jg71.

(xviii) The Customs and Central Fxctsc 
Duties Export Drawback (General) 
Ninth Amendment Rules, 1971, 
published in Notification No. 
G.S.R. 182 in Gazette of India
dated the 6th February, 1071.

(xix) The Customs and Central Fxcise 
Duties Export P i a* buck (General) 
Tenth Amendment Rules, 197! 
published in Notification No. 
G.S.R. 217 in Gazette of India 
dated the 13th February, 1971.

(xx) The Customs arid C enttal Excuse 
Duties F.xrort Drawback (General) 
Eleventh Rules, 1971 published in 
Notification No. G.S.R. 218 in 
Gazette of India dated the 13th 
February, 19*71.

(xxi) The Customs aud C entral Excise 
Duties Export Drawback (Gene­
ral) Twelfth Amendment Rule% 
1971 published in Notification No. 
G.S.R. 219 in Gazette of India 
dated the 13th February, 1971, 
together with an explanatory 
memorandum.

(xxii) The Customs and Central Excise 
Duties Export Di a whack (General) 
Thirteenth, Amendment Rules, 
1971 published in Notification No. 
O.S.R. 24$ in Gazette o f India 
dated the 20th February, 1971.

(nxlil) The Customs and Central Excise 
Dntiea Export Drawback (General) 
Fourteenth Amewknent Rules,

1971 published in Notification No. 
G.S.R. 249 in Gazette of India 
dated the 20th February, 1971. 
[P la ced  in  L ib ra ry  See  A'o. 
IT.21/7!]

(6) A copy each of the following
Notifications (Hindi and English
versions) under Section 159 of the
Customs Act, 1962:**-

( i )  (j . S. R. 1985 published in
Gazette of India dated the 5th 
December. 1970.

(ti) G. S. R 2006 published in 
Gazette o f India dated the 12th 
December, 1970 together with an 
explanatory memorandum,

(iii) G.S.R, 2UC7 published in C^eiu* 
of India dated the 12th December, 
1970 together with an explanatory 
memorandum.

0v) G.S.R. 2040 published in Gazette 
of India dated the 19th December,
1970

(v) G.S.R. 42 published in Gazette
of India dated the 1st January,
1971 together with an explanatory 
mernotandum.

^vi) G.S.R. 8V published in Gazette of
India dated the 16th January,
1971.

( i i i )  O.&ft. 90 published in Gazette o f 
India dated Ute 16th January, 1971 
together with an explanatory 
memorandum.

(v iii) G.S.R. 9j published tn Gazette of 
India dated the 16th January, 
1971 together with an explanatory 
memorandum.

<>*) G.S.R. l »  publiibed id Octette
of India t a t 4 tk» Aft IJfewHV,
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4971 together with an explanatory 
memorandum.

(x) G.S.R. 222 published in Gazette 
of India dated the 13th February, 
*971 together with an explanatory 
memorandum.

(n\) S.O. 9*1 published in Gazette of 
India dated the 1st January, 1971 
together with an explanatory 
Memorandum. [Placed in Libra­
ry. See No. £T-22/71}

(7) A copy each of the following 
Notifications (Hindi and Lnglish ver­
sons) issued under the Cential Fxcise 
Rules 1944 -

(t) G.S.R. 200$ published in Gazette
of India dated the !2th Decembei 
1970 together v, ith an explanatory 
memorandum

(li^ G SR , 2011 published in Gazette
of India dated the 15th December,
1970 together with an explanatory 
memorandum.

fui) G S.R. ? 0 \\  2<>44 and 204S
published in Ga/etie of India 
dated the 17ih December, 1970 
together with an explanatory 
memorandum.

(iv) G.SJR. 2047 and 2048 published
in Gn/jstte of India dated the 
18th December, 1970 together 
with an explanatory memoran­
dum.

I
(v) G.S.R. 2063 and 2064 published 

in Gazette of India dated the 26th 
December, 1970 together with an 
explanatory memorandum.

(vi) G.S.R, 1) published in Gazette of 
Itt&a dated the 2nd January, 1971 
together with an explanatory 
memorandum*

(vii) G.S.R. 294 published in Gazette of 
India dated the 27th February, 1971 
together with an explanatory 
memorandum.

(viii) G.S.R. 295 published in Gazette 
of India dated the 27th February,
1971 together with an explanatory 
memorandum. [Placed in Libra­
ry. Sec No. LT-23/71)

1). 46 hrs.

MASSAGF fROM RAJN A SABHA

snCREfAR^r: Sir, 1 have to report the 
loll owing message leceived from the Sec­
retary of Ra.»ya Sabha *. -

*'ln accordance with the provisions 
of rule 1U of the Rules of procedure 
and ( onduet of Business m the Rajya 
Sabha, 1 am directed to enclose a copy 
of the Imports and Exports (Contiol) 
Amendment Bill, 1971, which has been 
passed by the Rajya Sabha at its sitting 
held on the?*th March, 1971.”

IMPORTS ANl> FXPORTS (CONTROL) 
VMI NDM1 N1 BHX

AS PASM I) WY RAH \  S\«HA

SECRETARY : Sir, I lay on the
Table of the House the Imports and 
Bxports (Control) Amendment Bill, 1971, 
as passed by Rajya Sabha.

11.47 hrs.

RFSIGNAT ION BV MEMBFR 

(SHRI BUAG1RA1 HI GOMANGO)

MR. SPEAKER : 1 have to inform
the House that Shri Bhagirat hi Go mango.


